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Transport of Goods to Assam. 

-413.1 Shrl B. C. Soy: 
L Shrl P. C. Borooah: 

Will the Minister of Transport and 
CODlDlunicatloDs be pleased to state: 

(a) whether the deadlock over the 
river transport system between 
Assam and the rest of India has been 
resolved; 

(b) whether Government propose 
to maintain on a permanent basis the 
alternative method of transporting of 
goods to Assam by a fleet of trucks; 
and 

(c) if so, the extent of proer-
made therein? 

The Mlnister of SbJpp1nr in &he 
MInistry of TraDsport and CommllDl-
catiODs (Shrl Rai Bahaclur): (a) A 
settlement has been reached OD 
most of the disputes between the 
Joint Steamer Companies and 
their Pakistani ratings who struck 
work at Barisal and Fenchuganj in 
Pakistan t1etween the 9th October and 
the 4th December, 1962. The strike 
was called off on the m December, 
1962, and the Companies' services 
were restored soon thereafter. 

(ob) Yes. 

(c) Fifty vehicles have been ac-
quired by the Central Government'. 
Road Transport Organisation. Fifty 
more vehicles are expected to be add-
ed by the close of the current financial 
year. It is also proposed to acquire 
100 vehicles more during the next 
financial year. 
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Prices 01 FoodJn.IDa 

{
Shri Bibhutl MJIhra: 

"US. Shri Ram Sewak YlUlav: 
Shri P. Veukatuubbalall.: 

Will the Minister of Food and AI'ri-_tare be pleased to state: 
(a) whether it is a fact that prices 

of foodgrains show a downward trend 
after the promulgation of emergency; 

(b) if so, the reasons therefor; and 

(C) the steps taken to safeguard the 
mterests of the fanners? 

'l'he Depnt l' MinI.. In the MInIstry 
01 Food and Acriculture (Shri A. M. 
ThOllUlll): (a) Yes, Sir. 

(b) This is generally due to the 
arrival of new rice crop and other 
1charif cereals in the market, the 
various steps taken by the Govern-
ment to keep the prices in check and 
the co-operation forthcoming from 
the trade during the present emer-
gency. 

(c) Minimum prices for wheat have 
been fixed. As regards rice, Govern-
ment procurement is being under-
taken in certain States and in these 
States the procurement prices will act 
as support prices. In other States, the 
State Governments have been advis-
ed to purchase common white variet-
ies of rice at the procurement prices, 
if the prices in any area tend to fall 
below these levels. 

Acquisition of Land lor CompaJlllIiI 

·'16. Shrl P. Venkata5ubbalah: Will 
the Minister of Food aDd Agriculture 
be --pleased to state: 

(a) whether it is a fact that instruc-
tions have been issued to all State 
Governments to defer all proceedings 
lor acquisition of land for companies 

until further instructions from tile 
Central Government; 

(b) if so, the reasons therefor; 

(c) whether Government are aware 
that proceedings in many cases are ID 
advance stage and as a consequence of 
the recent instruction, the work of 
certain industries essential to WU' 
efforts and national emergency are 
held up; and 

(d) if so, the action Government 
propose to take in the matter? 

The Mbdster 01 State In the MID ... 
try 01 Food iuul Arrteulture (Dr. 
Bam S1IbbaC SInCh): (a) to (d). The 
State Governments had been infor&. 
ed that in view of the assurancetl 
given by the Mini.ter for Food anll' 
Agriculture during the recent debate 
in Parliament on the Land AcquisltiOD 
(Amendment) Bill, 1962, it would be 
desirable that further proceedings tor 
acquisition of land tor a compan,. 
should be in accordance with those 
assurances, which would be incor-
porated in the Rules. It was also suI-
gested to them that further proceecl-
ings for companies might be takeD 
after the Rules have been framed. 

Precise details of cases of land ae--
quisition pending consideration with 
the State Governments in resnect of 
industries essential to war effort are 
not available. The State Government. 
have however, been informed that 
whe~ever they consider it essential 
that in the interest of national emer-
gency the proceedings should lID 
ahead. they can do so keeping in vieW' 
the spirit of the various assurances 
given by the Minister for Food an .... 
Agriculture in the Parllamenl 

Fertilizers 

·U7. Shrl Sham Lal Saral: Will 
. the Minister of Food and ArricaftlUll 

be pleased to state: 

(a) what steps have been taken to 
maintain and increase the productioD 
of fertilizers during the preHn' 
emergency; and 




